FORM B
PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation

Process)Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF RICH FRUITS PRIVATE LIMITED

Sl. No. PARTICULARS DETAILS
1. | Name of corporate debtor Rich Fruits Private Limited
2. | Date of incorporation of corporate debtor 17/04/2001
3. | Authority under which corporate debtor is RoC-Bangalore
incorporated /registered
4. | Corporate Identity No. / Limited Liability U51221KA2001PTC028911
Identification No. of corporate debtor
5. | Address of the registered office and principal |Registered Office:
office (if any) ofcorporate debtor Unit: F1 & F 2, No.41,
, Mosque Complex, MM Road,
Fraser Town Bangalore
Bangalore KA 560005
Date of closure of Insolvency Resolution Process|28-07-2022
/. | Liquidation commencement date of corporate |28-07-2022 (Copy of order
debtor received on 11-08-2022)
8. | Name and registration number of the Hari Babu Thota
insolvency professionalacting as liquidator IBBI Registration No:
IBBI/IPA-002/1P-
N00084/2017-2018/10225
9. | Address and e-mail of the liquidator, as Address: #41/1, 2nd Floor,
registered with theBoard A Wing , 11th Cross ,8th
: Main 2nd Block, Jayanagar
,Bangalore,Karnataka
,560011
E-mail id:
csharibabuthota@gmail.com




10. | Address and e-mail to be used for #41/1, 2nd Floor, 11th
correspondence with theliquidator Cross, 8th Main, 2nd Block,
Jayanagar, Bengaluru - 560
011
E-mail id:
richfruitsip@gmail.com
11. | Last date for submission of claims 27-08-2022

Notice is hereby given that the National Company Law Tribunal, Bengaluru Bench has
orderedthe commencement of liquidation of the Rich Fruits Private Limited on 28"
July 2022 (Copy of order received on 11t August 2022).

The stakeholders of Rich Fruits Private Limited are hereby called upon to submit
their claims with proof on or before 27t August 2022, to the liquidator at the address
mentioned against item No.10.

The financial creditors shall submit their claims with proof by electronic means

only. All othercreditors may submit the claims with the proof in person, by post or
by electronic means. : .

Submission of false or misleading proof of claims shall attract penalties.

Hari Babu Thota

Liquidator of Rich Fruits Private Limited

Landline: 080 4213 3344

IBBI Registration No: IBBI/IPA-002/1P-N00084/2017-2018/10225.

AFA Certificate No: AA2/10225/02/081122/201502 valid thru 8th Nov 2022.
Address: #41/1, 2" Floor, 11" Cross, 8" Main,

2" Block, Jayanagar, Bengaluru - 560 011.

Place: Bengaluru
Date: 11-08-2022
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YELAHANKA NEW TOWN BRANCH |

w0 4% N (anor fsk 965 & 966, LIG, First Floor, 16th B Cross 2nd Phase, Yelahanka

|.-_--,n_| New Town,Bengaluru - 560064, Ph No-080 - 28564494,
I8 G of kg rdarirry 9449862005, Email-Cb10491@Canarabank.comn
Retr. No. SARFAESI/U4971 /79 /700000Te/U5/2022 Date: 16/0/72022

Regd. A.D.

To,
Govindappa M, S/o Mr. Muni Hanumaiah, # 26/3, 3rd cross, 2nd main, Hosahalli
Vijaynagar, Bengaluru-560040.

Ref: Your letter dated 08/06/2022 requesting OTS — One Time Settlement of your
loan A/c no. 04917970000018

Dear Sir,
This is with reference to your above referred letter.

In this regard, as it is already in your kind knowledge that the secured asset
involved in the subject loan has been sold through auction dated 23/03/2021
as per provisions of Securitization And Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 and abovementioned loan is already
closed with the auction proceeds. Hence, your request for OTS at this stage
cannot be entertained.

Further, with this letter | would like to remind you that your household items
removed as per inventory dated 05/04/2022 are still stored at warehouse CG
Complex, Near Rama medicals, Magadi main road, 3rd cross, Anjana Nagar,
Bangalore 560091

| once again request you to collect the stored items from the abovementioned
warehouse within 7 days of receipt of this letter, failing which the bank shall not
be responsible for any loss or damage caused to the stored items. Further, take
note that you are also liable to bear the warehouse charges from 05/04/2022 till
the date of collection.

This is for your information.

Sd/- Authorised Officer/Chief Manager
Canara Bank, Yelahanka 2 Branch

Sarakki Indusdrial Area Opposite to Mini Forest,
(A Government of India Undertaking)

Bangatare -56007% Phone-080-26580323, 26491525

POSSESSION NOTICE

(For immovable Property)[Rule - 8 [1]]

Where as the undersigned being the authorized Officer of the Union Bank of
India, Sarakki layout Branch, under the Securitization and Reconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002 and in
exercise of the powers conferred under Section 13(2) read with rule 3 of the
Secunty Interest (Enforcement) Rules 2002, issued a Demand Notice
dated 20.09.2021 calling upon the Borrower 1) Mi/s.Adtec Electronic
Instruments Private limited. 2) Mr.Paritosh Dandriyal,
3) Mr.5.N.Somasekhar. 4) Mr.Jandhyala Ravi Kiran. 5) M/s.Advanced
sierra Electro tech Pvt Ltd. 6)Mr.5.N.Ravichandra. 7) M/s.Priya
Ravichandra to repay the amount mentioned in the notice of
Rs.1,03,10,245.65/- (Rupees One crore Three Lakh Ten Thousand Two
Hundred and Forty five and paise Sixty five Only) and interast thereon
within 60 days from the date of receipt of the said notice.
The Borrowers having failed to repay the amount, notice is hereby given to the
Borrowers and the public in general that the undersigned has taken symbolic
possession of the property described herein below in exercise of powers
carferred on hinvher under Section 13{4) of the said Act read with rule 8 of the
Security Interest Enforcement) Rules 2002 on this 11th day of August 2022.
The borrawer in particular and the public in general is hereby cautioned not to
deal with the property and any dealings with the property will be subject fo the
charge of Union Bank of India, Sarakki layout Branch for an amount of
Rs.1,03,10,245.65/-(Rupees One crore Three Lakh Ten Thousand Two
Hundred and Forty five and paise Sixty five Only)and interest thereon.
The bomower's attention is invited to the provisions of Sub-section (8) of Sechon
13 ofthe Act, inrespect of ime available, to redeem the secured assets.
Description of Secured Assets:
1) All that piece and parcel of the propery bearing Site No.22, formed in
converted Sy.MNo.34, situated at kelena Agrahara Village, Begur Hobli,
Bangalore South taluk measuring 2568 sq. ft owned by Mr.5.N.Ravichandra
and Ms.Priya Ravichandra.
2) Slocks and Book debis created out of Bank finance.

Authorised Officer
Union Bank of India

Date: 11.08.2022
Place: Bengaluru

FORMB
da Union SARAKKI LAYOUT BRANCH
Waads (I B e Dot o5 _ PUBLIC ANNOUNGEMENT P iomas UNON BANIOF INOIA
Y5t main, 3rd Phase, J P Nagar (Regulation 12 of the Insolvency and Bankruptcy Board of India — Cisfoaniot Bagth

o= B

(Liquidation Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF RICH FRUITS PRIVATE LIMITED

—Sto———PARTICULARS

t—Nameofcorporatedebtor

AL O
TRAILY

AT AOAAD:
|

A AL
JASS JAVIVA

Date-ofincorporationrof corporate debtor
3 Authority under-whictrcorporate debtor
" | isincorporated /registered
Corporate-tdentity No7-Limited-tiabifit
4 Identification No. of corporate debtor U51221KA2001PTC028011
Address—ofthe—registered—office—andRegistered-Office-tnit- F1+-&F2, No4dt,—
5. | principal office (if any) of corporate] Mosque Complex, MM Road, Fraser Town

)

RoC-Bangalore

debtor Bangalore Bangalore KA 560005
Date of closure of INSOIVency Resolution
6. ProcesS 28-07-2022
7 tiquidatiom—commencement—date—of~28-07-2022(Copy of order receivedom 113
" | corporate debtor 08-2022)
Name and registration number of thel G- lNUE
8. |. ) . L IBBI Registration No: IBBI/IPA-002/IP-
insolvency professional acting as liquidator N00084/2017-2018/10225
Address—#41/1,2ndFroor, A-Wing— 1t
9 Address and e-mail of the liquidator, as| Cross, 8th Main 2nd Block, Jayanagar ,

registered with the Board Bangalore, Karnataka-560011
E-mail id: csharibabuthota@gmail.com
Address and e-mail to be used for - 1 S ’

10. . I 2nd Block, Jayanagar, Bengalurlj - 560 01 1’
correspondence with the liquidator E-mail id: richfruitsip@gmail.com

27-08-2022

11. | Last date for submission of claims

Notice is hereby given that the National Company Law Tribunal, Bengaluru Bench has ordered the
commencement of liquidation of the Rich Fruits Private Limited on 28th July 2022 (Copy of order
received on 11th August 2022).
The stakeholders of Rich Fruits Private Limited are hereby called upon to submit their claims
with proof on or before 27th August 2022, to the liquidator at the address mentioned against
item No.10.
The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proof in person, by post or by electronic means.
Submission of false or misleading proof of claims shall attract penalties.
Hari Babu Thota
Liquidator of Rich Fruits Private Limited
Landline: 080 4213 3344
IBBI Registration No: IBBI/IPA-002/IP-N00084/2017-2018/10225.
AFA Certificate No: AA2/10225/02/081122/201502 valid thru 8th Nov 2022.
Address: #41/1, 2nd Floor, 11th Cross, 8th Main,
2nd Block, Jayanagar, Bengaluru — 560 011.

Place: Bengaluru
Date: 11-08-2022

Mo.21, Ulsoor Road, Opp Tedephone Exchange, Bengaluru-560042
Ph: 080-22950649/220 5065012950651, Emailben009%Eandheabank.co.in

POSSESSION NOTICE [See Rule-8(1)] (Forimmovable Property)

Whereas: The undersigned being the Authorzed officer of the Union Bank of India,
Cantonment Branch, Bengaluru, under the Secunitization and Reconstruction of
Financial Assets and Enforcement of Secunty Interest Act, 2002 and in exercise of
the: powers conferred under Secton 13(2) read with rule 3 of the Security Interest
(Enfarcemeant) Rules 2002, issued a Demand Notice dated 30-05-2022 calling upon
the: Borrowers Mrs Lavanya H and Mr. Manohar, H No.52, 5th Main, 3rd Cross,
Framad Layout, Bengaluru-560039. ta repay the amount mentioned in the natice of
13(2) for Rs.2,16,25,066/- (Rupees Two Crores Sixleen Lakhs Twenly Five
Thausand and Sixty Six Only) and interes! theraon within 60 days from the date of
receipt of the said nolice,

The Bomowers having failled to repay the amount, notice is hereby given to the
Borrowers and the public in general that the undersigned has taken symbolic
possession of the property described herein below in exercise of powers conferred
on himther under Section 13(4) of the said Act read with rule 8 of the Security
Interest Enforcement) Rules 2002 on this the 11.08.2022.

The borrower in particular and the public in general is hereby cautioned nol to deal
with the property and any dealings with the property will be subject 1o the charge of
Union Bank of India, Haines Road Branch for an amount Rs.2,16,25,066/-
{Rupees Two Crores Sixteen Lakhs Twenty Five Thousand and Sixty S Only) and
interest thereon,

The borrower's attention is invited to the provisions of Sub-section (8) of Secbon 13
of the Act. in respect of time available, to redeem the secured assets,

Description of the secured assets: Property 1: In respect of southern portion of
larger property bearing Mo 8472, Site Mo, Katha MNoB84/2M121. Situated at
Ajjanahalli Vitlage, Tavarekere Hobli, Bengaluru South Taluk, Bengaluru. Measuring
East toWest : 80 feet and North to South ; 125 feet, totally measuring 10000 sgft and
bounded on: East by: Road; West by: Pnivate Property: Norih by - Northern portion of
same property No.84/2 identified as Site No.2, South by; Private Property.

Property 2: In respect of property bearing Site No.4, Kaggalipura VP Katha No. 110,
Uttari Village, old assessment No.112, New No.196, situated at Uttari Village,
Uttarahalli Hobh, Bengaluru South Taluk, measuring East to West : 99 feat and Narth
to South ; 240 feet, totally measuring 23,760 sqft and bounded on: East by: Private
Property: Westby: Site No.3, Morth by : Private Property, South by: Road.

Property 3: All that piece and parcel of the Immovable converted land property
bearing Sy No.25, measuring to an extent of 3 Acre and 38 guntas of Attibele Hobi,
Anekal Taluk, Bangalore District vide conversion order No ALNIANA)SRS53/2008-
09, dated 24-10 2008 for ressdential use, issued by special Deputy Commissioner,
Bangalore District and Immovable converted land property bearing Sy Mo 25,
measuring to an extent of 1 acre of Athibele Village. Attibale Hobli, Anekal Taluk,
Bangalore Districl, vide conversion order No ALNIAJAISRITZ009-10, dated

01/0872009, issued by special deputy commissioner, Bangalare District, totally
INTERNATIONAL CONSTRUCTIONS LIMITED measuring to an extent of 4 acre 35 gunias and bounded on; Eastby: Survey No.24,
_ CIN: L45309KA1983PLC038816 West by : Survey No.26, North by: Road and Survey No.23, South by : Road and
Regd. Office: Golden Enclave, Corporate Block, Tower B1, 5th Floor, HAL Old Airport Road, Bengaluru — 560017 remaining portion of survey No.25/1, together with 546 sft of undivided share right
Extract m: 01\80(;":9:101 700]_';3"“ 38F?'494_11|7R°1’ ‘Iatmfm :t:infotl@a‘:dgrm:ip.g%:]n()ﬁ 2022 title and interest in the above Land. Flat No 380 in third floor, constructed over the
XIracl o1 Un-RuCITed LONSOTI0A’er Hnancla’ nesuts jor e Huarier entea J2.50. schedule A’ property contains three bedrooms, Kitchen Dining Tailet's, Living room
[See Regulation 47(1) (b) of the SEBI (LODR) Regulations, 2015] Rs. In Lacs with one covered Car parking bearing Mo 390, and super builtup area measuring
o PARTICULARS Un-Audited result for 3 Months Ended \0"yict TeSul A3 S0 01 e o rmeen KWy A DS UL SO DRENT i oh
No. undivided share, right, title and interest of land as a specified above.
30.06.2022] 31.03.2022] 30.06.2021 | 31.03.2022 Date © 11.08.2022 Sd- Authorised Officer
T Total income from operafions (nef) T76.39 | 381.80 | 160.73 g Place: Bengaluru Union Bank of India
Nef Profit / (Loss) Tor the period (before )
2 tax Exceptional and/or Extraordinary items) (63.29) 116.11 (47.44) (147.14)
— TP e o e v e ANGLO-FRENCH DRUGS & INDUSTRIES LTD
(after Exceptional and/or Extraordinary items) ' ' ' ' Reqi d Office ‘No. 41. 3rd C V Block . Raiaii B | 560 010. K K
Not Profit  (Loss) for the period after fax egistere ice :No. 41, 3rd Cross, ock , Rajajinagar, Bengaluru, , Karnataka Whilst care is taken prior
4 (after Exceptional and/or Extraordinary items) (26.02) | 186.91 (52.82) 36.28 CIN:L24230KA1923PLC010205, Telephone : 080- 23156757 E-mail: compliance@afdil.com Website: www.afdil.com to acceptance of
TotaTComprehensive Trcome Tor The period EXTRACT OF UN-AUDITED FINANCIAL RESULTS FOR THE QUARTERENDED 30TH JUNE, 2022 advertising copy, it is not
5 | [Comprising Profit / (Loss) for the period (after tax) | (245.70) | 41092 | (45.79) 303.79 (Rs. In Lakhs Except EPS) | \ossible to  verify its
and Other Comprehensive Income (after tax)] Standalone dI Consolidated contents. The Indian
6 | Paid-up Equity Share Capital (Face Value per Share Rs.10) | 363.39 363.39 363.39 363.39 Sr. Particulars Quarter Ended Year Ende Quarter Ended Year Ended Express ' Limited cannot
7 Other Equity (excluding Revaluation Reserves as per i 3.115.45 No. 30.06.2022 30.06.2021 31.03.2022| 30.06.2022 30.06.2021 | 31.03.2022 be held responsible for
balance sheet of previous accounting year) T (Un-Audited) (Un-Audited)| (Audited) | (Un-Audited)| (Un-Audited) (Audited) such contents, nor for any
8 | Earnings per share (EPS) (not annualized) 1| Total Income from operations 3,299 4,251 16,561 3,301 4,273 16,614 loss or damage incurred
(a) Basic (012) 5.14 (1.40) 1.00 2Net Profit / (Loss) for the period (betore lax, -2,206 265 181 -2,206 283 224 as a result of transactions
(b) Diluted (U.72) .14 (1.49) 1.00 Exceptional and / or Extraordinary items) with companies, associa-
Nofes: T.Additional Information on Standalone rinancial Result pursuant to Reg. 47 (1) (D): Rs. Tn Lacs 3Net Profit / (Loss) for the period before Tax, 26,436 265 181 26,436 283 224 tions or individuals
i PARTICULARS Un-Audited result for 3 Months Ended [ o0 oo (after Exceptional and / or Extraordinary items) advertising in its newspa-
) _ 4Net Profit / (Loss) for the period after tax 20,301 212 145 20,301 230 188 pers or Publications.
30.06.2022 | 31 .?3.2022 30.06.2021 | 31.03.2022 (after Exceptional and / or Extraordinary items) We therefore recommend
1 | Total income from operations (net) 9.09 76.83 13.05 104.47 Slfotal Comprehensive Income for the period 20,317 209 242 20,317 227 285 that readers make
9 | Net Profit / (Loss) for the period (before Tax, | (4779 216 (34.04) (120.52) (Comprising Profit / (Loss) for the period (after tax necessary inquiries
Exceptional and/or Extraordinary items) ' and Other Comprehensive Income (after tax) before sending any
3 | Net Profit / (Loss) for the period after tax 43.78) 30.25 36.76 6Equity Share Capital (Face Value of Rs 10 each) 129 129 129 129 129 129 monies or entering into
(after Exceptional and/or Extraordinary items) ' 32.64 (30-25) (86.76) 7Dther Equity 1715 1763 any agreements with
4 | Total Comprehensive Tncome (265.58) 369.72 (23.22) 378.40 8Earnings per equity share (of Rs. 10/- each) advertisers or otherwise
A) The above results were approved by the Audit Committee and thereafter approved by the Board of Directors at their (1) Basic (Rs.) 1,573.72 16.43 11.24 1,5673.72 17.82 14.57 acting on an advertise-
respective meeting held on 10" August 202m2. The statutory auditor of the company has carried out their review of (2) Diluted (Rs.) 1,573.72 16.43 11.24 1,573.72 17.82 14 .57 ment in any manner
the aforesaid result for the quarter ended 30" June 2022 and issued unmodified review report. hat r. Reaqistered
B) The above results are an extract of the detailed format of the Quarterly Financial Results filed with Stock Exchange Notes: ) ) ) ) , , ) , whatsoever. egistere
under Regulation 33 of the SEBI (Listing Obligation and Disclosure Requirements) Regulations, 2015. The full (1) The above is an extract of the detailed format of Unaudited Financial Results for the quarter ended June 30,2022, filed with the Stock Exchange under Regulation 33 of the SEBI letters are not accepted
format of the unaudited quarterly standalone and consolidated Financial Results for Quarter ended June 30, 2022 (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format of the Financial Results for the quarter ended June 30, 2022, are available on the in response to box
are available on the Stock Exchange Websites www.nseindia.com and on the Company's website at Company's Website www.afdil.comand Stock Exchange website (www.msei.in) number advertisement”
http://inltd.co.in. {21 The Company has prepared these Standalone and Consolidated Financial results in accordance with the companies (Indian Accounting Standards) Rules, 2015 prescribed under )
For International Constructions Limited S_ect|on 1330fthe Qompaq|esAct, 2013.
Date: 10.08.2022 Sd/-Anil Kumar Sethi 131 Figures of the previous periods have been regrouped/ restated wherever necessary.
. A ’ i i i By Order of the Board
Place: Bangalore Managing Director, (DIN: 00035800) 14 ;th ti:ﬁ%’:;ﬁﬁsgizﬁjvsnbiﬁglg ;%ng;g the statutory Auditor and approved by the Board of Directors for ANGLO-FREN():lH Blgltjcc);s 2 Ih?S[JSTRIES LIMITED

Sd/-
Abhay Kanoria
Chairman & Managing Director
DIN:00108894

Place: Bengaluru
Date : August 10, 2022

indianexpress.com

izmoltd.
Driving Profits

Q1 Net Profit Up 23%*

Q1 Operating Revenue Up 18%*

Un-Audited Financial Results for the Quarter ended 30" June 2022

Statement of Consolidated Un-audited Financial Results for the Quarter 30-06-2022

Statement of Standalone Un-audited Financial Results for the Quarter ended 30-06-2022

[R3. in Lakhs) [Hg, in Laks)
8 Quarter Ended Year Ended " Quarter Ended Year Ended
Mo Particulars Un-Audited | Acdited | Un-Audited | Audited Audited No. Particulars Un-Audited |  Audited | Un-Audited |  Audited Audited
J0.06.2022 31.03.2022 A0.06.2021 1.03.2022 10320 30.06. 2022 31032022 30.06.2021 I.03.2022 31.03.2021
1| Aevanua from Operalicn 3474 88 377365 a3 E8 1324312 11,6143 1| Reveniae Irom Operation B4336 gaaar B1385 24733 2,730,728
2 | Othar Income 17085 138.86 78.26 E&0.23 2278 2 | Oihar Incoene 22485 18486 E2.11 1632 12306
3| Total Income 364573 | 3.91951| 301294 | 1379335 1388412 3| Total Income 866.21 521,03 B65.96 | 300563 | 285078 ' X
4 | Profit{Loss) for the period 20986 602,59 170.84 1,603.78 2.665.06 4 | Profit/{Loss) for the pariod 5.45 65.66 (42.64) 10.11 793 : Ll
..._E:.. :_ﬁLL:TELEimmE"EWHME I{E{ [3.38) 1251 5 | Talal albar Comprahensive Incamea (3,38 (3.38) (251 '*I'II.HI
G | Total Comprehensive Income lor the Period 205,86 599,22 170.84 1,600.40 2663.35 & | Total Comprehensive Income for the Pericd 545 G228 142,64 673 542 i_ll'l
7 | Paid-up Equity Shars Captial 7 | Paid-up Equity Shara Capsal el &Y
[Face vale Rs. 100 per shang ) 1335484 1,335.89 1.319.17 1,535.88 131817 {Face value Rg.10¢- per share § 1,336.88 1,335.45 131847 1,335.88 1,318.17 °
B | Resarves 2411081 23B9518| 2r4PeE2|  =apesis|  2raSaR B | Fieserves 1573667 | 1572745 | 1553908 1572745| 1568127 I IOOk at eve ry SIde
& | Earnings Per Share _ 9 | Eamings Per Share _ _ . .
{Faca valpa of share at As. 10-each){nat Anrualisad) ':F_.EHI:-_E' value of share al Rs.10-aach){nal AnnualEad) - | before taklng a SIde
{2} Basic 1.57 4.1 1.30 12.04 21,38 12) Basic 0.4 [.4s 0.3 Q08 [LE o
(b} Dkt 157 4 51 1.30 12,04 0,38 1k Diiuted 004 (45 (0,33} [L0e e
S accompanying roles 1o e Firancial Fesuls See accompanying notes t the Financlal Results

Inform your opinion with
insightful perspectives.

The above is an extract of the datailad format of Financial Results for the Quarter ended 30.06.2022 filed with Stock Exchanges under Regulation 33 of the SEBI (Listing Obligations and Disclosures Requiremeanis)
Regulation, 2015, The complete format of Financial Resulls is available on the Stock Exchange websites al www. bseindia.com, www.nseindia.com and also on Company's website al www.izmolid.com,
MNotes:

1. The above Un-audited Q1 results for the quarter emded 30th June, 2022 have been reviewad by the Audit Committes
and approved by the Board of Directors at its meetng hetd an 11-08-2022,

Limited Review of the above results has been carried out by the Auditors.

Invesiors Grievances during the quarter: Recelved - Nil, Atlended - N, Pending - Mil

Tha Company has added 120 clients in the US markeat including Step Cne Automolive and Buckaye Honda.
in Ewrcpe 22 new clenis including AG and Aatoded have been added.

Bengaluru For and on behalf of the Board

11th A t, 2022
h August, 20 sl

Sanjay Soni

Managing Director

The Company oparatas in ane reportable sagmeant ondy.,

Employes benefit expenses for the guarter ended 30th June, 2022 ncludes Rs. 5.77 lakhs (&1 ended 30.06.2021:
Rs. 2048 lakhs) expenses recognised on account of Stock oplion offered o employees under ESDOP Schemas,
recoqnised over the vesting period.

& Other ircome for e quarter ended 30th June, 2022 Incdudes Bs. 4,32 lakhs (1 ended 30006.2021: Bs. 4361 lakhs)
pertaing to old credit balances write back made & shown as ather income in PEL.

9. Previous penod Rigures have been re=groupedireclassifed sierever necissany o condorm (o the current pediod
presentation.

*Compared 1o same quarter of PY, at consolidated level

Financim. Ep.. in

DIN : 00609097
Flat No. 9, Prestige Casablanca Apt. Airport
Road, Bengaluru - 560017

Momoth B b

#177/2C, Bilekahalli Industrial Area,Off Bannerghatta Road, Bengaluru-560 078
Ph: +81 80 67125400, Fax: +91 80 67125408
www.izmoltd.com CIN : L72200KA1995PLC018734

The Indian Express.
For the Indlian Intelligent.

 ThelndianEXPRESS

—— |OURMNALISM OF COURAGE ——

09 O sneawry




8/12/22, 5:01 PM

T IToFLIT T3]y @dﬁos SAMYUKTA KARNATAKA

SVOE &3S

| 33833 2t3... 30030 Jocks 4

mESr B
mmEraAT guus
(zaosec: SRUSR Y SMUSE SoWEGD Dok 12
( Zaok) tao, 2016)
ouf gaut 2 Has cldntn SGERTY reng

Sdezivanive SETTE

=

mAardae momos dos o papr # s Ooular
mdardny mumos soclacsdcs
mce

17/04,2001

mearday nomos saosd
[Riardny | fatcmenrond
mardny oin rodmdarcos
escinisil secou MARBE Thn 35 m%uammmmmm

maardey momor Saccmeld skl dacomsd Bl P aF | B3 oFF 2.
5 [=w gme skd (cRgmaca wgd)Eodl, Db wede, coso of, gerd’ e

oo . a~toniviach

-

=

o [Sorivacs doridacs fa— 560005
g [PReER ome giokon TomERT )y oy 4409
, [FRarsnd mumes Dme mocy 8-07-2022 (Copy of order received on
| lomos 11.08.2022)
- w0 o dans
. [ e e e o [IBBI facomed xost: IBBVIPA-0021P-
Al et Rnicikaon NOD0B4/2017-2016/10225

ST medl/l, 18 mED, & oo, 118
Fonecnd Aatcmoitod SIdUTE (R, Bl Sl 28 GRE, SobEnd,

- B st [Herivacs, Fmris-S60011
E-mail id: mai
o [Rodif1. 2185 S, & cort, u#u_w [
o [P0 BY [=0ay, 280 e, mobEnD, tonvadh, BRI

entiims SmE Sy st |_seo011_E-mail id: richfruitsipd@emait com
i %ﬁmmmm 27-08-2022

s WAL FLOEome, donvam o 28 wd, 2022 (Uds ena 2022 gom
2P0 SONloT DRy SR ol

5F SSE RO I _E sraven, =moSclachd 1T enwm
20228 da s 10E Do Aa R .wzl:c“ Sl Tgnen s« e
dvnch. = i

mrmn momEd Sm Ty, 2dmpe  JmErw meod @ma momdols
e = don, 2o Shaul wom oduir LoiE

sorsadnotn § s
meye 32 Mg FEIROAYCIT _.a:a.:ln-u-x- T Coanmy, edarmzl.

=0 Rix datu

Sigaic’. buf mak @iy Soaula

o SaTmrd OR0 4213 3344

IBEI lascmd xost: IBI;'FPA-OOZ{&-NBMSHEUT?-I!M&W??S

AFA smmrexy xosd: AAZ/10225/02/081122/201502 ebe

mdowct 2022 o=di SmAmhcEd

T soneac e EoAl/L, 28 WA, 118 W, S8 me,

Omzos: 11-08-2022 28 130, SORENC, Hondat-S601l,

Bangalore Edition
Aug 12, 2022Page No. 03

Powered by : eReleGo.com

m


http://erelego.com/

